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(1) Uhather Reporters of local papers may bs allcued
to see bha Judgement ?

(2} To be referred to the Reporter or not ? _
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JUDGEI^EN T

/"Delivered by Hon'ble Shri liP, Gupta, Plemtaer {^)J

In this application the applicant has reqjestad

for dirsction to the respondents to allou him to join the

post of- Inspector in tha Food & Supply Dnapartment of Delhi

Adninistration with all consequential benefits, Tha apolicant!

uas rsmouGd from service by order dated 30.8,1983 uhich was

upheld by the Appellate Authority. Tha applicant filed an
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application bafore the Central Administratiue Tribunal

and the Tribunal vide their judgemant dated 13,9.1989

set aside the orders of the appellate authority issued

vide order No. F.12(27) /78-F&S/Vig/a64 dt.3.5.1934

on the grounds that appellate authority's order

dated 3-5-1984 is hit by the dictum of the Hon'ble

Supreme Court in case" Ram Chander Ms U.Q.I, &

others"! and remitted the case to the appellate authority

with the direction that a fresh order in accordance

with lau, after, granting an opportunity of hearing to

the applicant, be passad within three months from

the date of receipt of copy of the judgsment of the

Hon'ble Tribunal, The copy of the judgement of the

Hon'ble Tribunal dated 13-9-B9 uas receiv/ed in tha-Delhi

Administration on 26-9-1989,

2. The Appellate Authority in pursuance of the

direction of the Tribunal gave consideration to the

appeal. The applicant uas also giuen a personal

/

hearing. He iJas assisted by one Shri S.C. 3ain

during his personal hearing. The Appellate Authority

discussad varioxis points raised in the appeal and
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P«s.d adetailed speaking order. Ue find no good'̂ round
to set aside the Appellate Order dated 29.11.1989/1 .1 2.89

passed by the Appellate Authority,

3. The U.counsel for the applicant raised the

plea that under rule 27 of tha CCS(CCA) Rules the

Appellate Authority could not have quashed the order

of the disciplinary authority and remanded the case

ror disposal in accordance uith law^on an earlier

occasion. This point cannot be raised by the applicant

now since after the case was remanded to the disciplinary

authority, the Disciplinary Authority had passed the

order of reruov/al on 30-8-1983 uhich was upheld by tha'

Appellate Authority and against uhich thd applicant

had approached the Tribunal. The Tribunal's orders are

already reproduced above,

any case, ue do not see any force in the plea

of the Ld,counsel for the applicant that under rule 27 of

the CCS(CCA) Rule^ "the case could not be remitted back to
the Appellate Authority uhile quashing the order of the

Disciplinary Authority. Rule 27(2) of the CCS(CCA) Rules

is reproduced belous-

" remitting the case to the authority.which

imposed or enhanced the penalty or to any

^ other authority uith such direction as it

may deem f^t in the circumstances of

these cases,"
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t.e.e

--r "f t.s App.i,.te Authurit, „hic. Had ai.ects.
tha quashing Of the order of the UiscipUnary

Authority „hile remanding the case for disposal

in accordance uith lau.

5. The application is thus bereft of any

merit and is dismissed uith no order as to costs.
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